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O.K. NO.2436/1999

„orB.E SHHI «STXCH .SHOK .O.KW.E, CH.XH«.N::1h she: OOVX.O.. S. :«p:. membeh

Bala SinKh gnop.Store '^rraotory State
Ordnance lacroiy
Muradnagar niP')
Distt. Ghatrabad (UP)

A.PP 1 i cant".

(Bv Shri YogpJ^h Sharma,
Advocate)

vs.

1.

3. Respondents

union of India through
the SecretaryMinistry of Defence
Govt.of India
New DeIhi•

The Director General
. L Farlorv BoardOrdance raccji^

10-A Auckland Boad
Calcutta.

°"r'FStorSSuradnasar
rSSGb«:fabId (UP).

^  chri V S.R.Krishna)
(By Advocate Shri

order corals

Shri Govindan S.Tampi- i ^ant and the
1  for the appli*^^^Heard the counsel tor

respondents.

the leanred counsel for the
ghri Yogesh Sharma, t2. Shri lOB

„t detailed the circumstances oapplicant d . .02 1999 imposing
^  the impugned order dated 9.2.199Dassailed th by one

.  H ont of reduction to lower stage
the punishmen .„

Dr. 1900/- p.m. to nto.oa.;  p from Rs.o^uu/ y
stage I.e.



r

, the appucant tor a
t Rs 3060-4590/- °

the pay scate of Rs- T^e s
^  . of one year "r'^h „rder dated

P=" . by the appetlete„  confirmed oy that this
b^s beeen oon that

^hri Yogesh S nrigi'^^^^^U.7, 1999. Shri has orrp

base where though the „asa case w proved, tur

reviewed and report wa ^ .yailabU to the
.bditional laote proceedings the
aPPUbant. » '"J^aent report holding the
applioant to be guuty .bPeUate

.  authority

authority-

•  Van?, learned
V S K.Krishna,

3. on the other hand, Sbri •
,  tor the respondentscounsel to otoresaid penalty
,  a j^n imposing ^.Hure set outproceeded tollowing the procedure

applicant after fully - ,3 called
,otes and regulations and

V. , the Tr ibunal ■for by the

h the records of the case
Having gone -bugh .^e

oonvlnoed that it a „t3carriage of
agaihst the applicant „bich has been
■i-tioe inasmuch as a ^^^e

V.4- nn record at uubrought time. AU

available to him a returned by the
ac - " fot teaoing the enouirv. -

■  l inarv Authority h «t in theDisciolina tipdings arrived
the circumstances,
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proceedings are vitiated and consequently order of the

dIsciDlinary authority acceptine the same and imposing

the punishment on the applicant and the appellate
order confirming the same are liable to be quashed and

set aside.

5. In the result, the application succeeds and the

impugned order of the disciplinary authority as also

of the appellate authority are quashed and set aside.

The matter is remitted back to the enquiry officer

with a direction to start the enquiry from the stase

of supply of all relied upon documents to the

applicant. He shall give the appl icant full

opportunity to contest the charge and produce his

witnesses and evidence in his support and explain them

in hearing and then finalise the enquiry report for

action by the Disciplinary authority. This should be

completed within four months from the date of receipt,

of a copy of this order. Disciplinary authority can

thereafter pass a reasoned and speaking order within

next two months after giving a copy of the enquiry

report to the applicant and obtaining his

representation, if any.

g  The Explication is accordingly disposed of

costs.

No

S.Tawpi)(Gov

r  (A)

/sns/

(iahok Agarwal)
Chairman


